IN THE CENTRAL ADMINISTRATIVE TRIBUNAL !

HYDERABAD BENCH : AT HYDERABAD
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ORIGINAL APPLICATION No:761 of 1996.
DATE OF DECISION : 07-08-96.

BETWEEN

Kanaéala Jayanandd Rao .. Applicant.
AND

1. The General Manager,

SC Railway, Rail Nilayam,
Secunderabad.

2. The Divl.Railway Manager,
SC Rly, Vijayawada Divison,
Vijayawada. .. Respondents.

Counsel for the Applicant ° : Mr. S.Ramakrishna Rao
Counsel for the Respondents : Mr.N.R.Devaraj,Sr.CGSC.
CORAM: -

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
kkkkk

ORDER
Oral Order (Per Hon'ble SHRI R.RANGARAJAN : MEMBER({ADMN.

Mr. S.Ramakrishna Rao, learned counsel for th
applicant and Mr.N.R.Devaraj, learned counsel for th
respondents. |
2. _ This OA is filed praying for a direction to th
respoﬁHents. te correct the date of birth, which wa
erroneously enteréd’as 08—06—1938‘instead of 08-O§-194
and for a conseéuential direction to the-respondenks t
continue the applicant to work as Divisional Secre&ary
SC Railway Employees Sangh, Vijayawada on deputation; witl
all consequential benefits.
3. When the case was taken up today for heérinc

+
the learned counsel for the applicant submitted that thg

applicant had expired on 31-07-96. 1In view of the above

submission, he submifted that the OA is abated.

4, | In view of the above, the OA is dismissed.

S P
(R. RANGARAJAN)

- MEMBER( ADMN. )

Dated : the 7th August 1996, > ToRAL

No costs.
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(Dictated in the Open Court)
QPR .



0.A,761/96.
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1, The @General Manager, S.C.Railway, Rail Nilayam,

Secunderabad.

2. The Divisienal Railway Manager, S.C.Railwvay, vijesyawada

Divisien, vijayswada.
3. One'copy to Sri. S.Ramakrishna Rae, advecate, {
4, One copy te Sri. W,R.Devaraj, Sr. CGEC, CAf, HYy
5, QOne cepy to Library, CAT, Hyd.

6, One sparem COpY.
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